RAJYA SABHA [20 December, 2004]

MOTION FOR ELECTION TO THE COUNCIL ESTABLISHED UNDER
SECTION 31(1) OF THE INSTITUTES OF TECHNOLOGY ACT, 1961

_ THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHR!
ARJUN SINGH): Sir, | beg to move the following maotion;

"That in pursuance of clause (k) of sub-section (2) of Section 31
read with sub-section (1) of Section 32 of the Institutes of
Technology Act, 1961 (52 of 1961), this House do proceed to
elect, in such manner as the Chairman may direct, one Member
from among the Members of the House to be a Member of Council
established under-section (1) of Section 31 of the said Act.”
The question was put and the motion was adopted.
MR. DEPUTY CHAIRMAN: Special Mentions... (Interruptions)...

SHRI S.S. AHLUWALIA Sir, 1 have a small submlssuon
(Interruptions)....

MR. DEPUTY CHAIRMAN: Leader of the Opposition.

MATTERS RAISED WITH PERMISSION

Alleged violation of Code of Conduct by a Minister of the
Union Cabinet '
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